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|Shri Raj Bahadur]
a Bill to amcnd
Vehicles; Taxation

leave to introduce
the Delhi Motor
JAct, 1962,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Delhi
Motor Vehicles Taxation Act,
1962."

The motion was edopted.

Shri Raj Bahadur: I introduce the
Bill.

13.56 hrs,

RESOLUTION RE: RAILWAY CON-
VENTION COMMITTEE—Contd.

Mr. Speaker: The House wiil now
resume the debate on the Resolution
regarding the Railway Convention
Committee. Shri D, C. Sharma may
continug his speech,

Shri D. C. Sharma (Gurdaspur): I
wus submitting yesterday that the
allocation of funds for the wvarious
needs of the railways in India which
was made and adopted at the last
railway convention committee should
stand more or less. There is no doubt
about the fact that there should be a
nxed rate of dividend to be pald by
the railways. Last time, the dividend
was put at 4.25 but ultimately it was
raised. Now, this kind of thing
raises a suspicion in tne mind of the
people. It makes the people think
that the raeilways can pay much more
than they were asked 1o pay in the
beginning. Last time, I said that this
was done only to meet the defence
needs of the country. The railways
came o the rescue of the whole
nation and they made & very generous
and fine response fo our defence
expenditure which wag to be incurred,
but I think once the dividend has been
fixed at a particular rate it should
not be changed during the course of
the five years. If the railways have
made some extra moneyr, or if the
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railways have gol some moire money
than they cxpected to find, if there is
some windfall, 1 think that should be
allocated to the other needs of the
railways because | know the railways
arc as needy as any other department
of the Government of India.

13.57 hrs.

IMRr. Depurty-SeEaken in the Chair]

They have been geiting loans from
the World Bank and other places, 1
think this shows that they cannot meet
their expenditure out of their own
resources or out of the funds which
the Government of India can give
them. Therefore, 1 feel that the
dividend, once it is decided upon,
must be adhered tg in all cases, and
there should be no variation from it
during the flve years to come.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri D, C. Sharma: 1 have just
started.

Mr. Deputy-Speaker: You have

already taken 9 minutes yesterday.

Shri D. C. Sharma: 1 will run
through my points. [ think so far as
the strategic lines are concerned, we
should have more of them, I think
the railways should be given some
kind of elbow-room in terms of
finance for having these railway
strategic lines. I also say that so far
as the allocation for the development
fund is concerned, it must be
increased, because the development
fund is the real thing, the material
thing and; if I may say so, the spirit-
ual backbone of the railways. So far
as the development fund is concerned,
and labour welfare works are con-
cerned, the allocation should be a
little more generous. Last time you
provided only Rs. 3 crores lor the
amenities of users. I think the users
deserve 8 much better treatment by
the railways than was given by the
last conventiun committee,
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Then the Committec recommended
Rs. 12:50 «crores per year for the
quinquennium to be paid on this
account. T submit that the share of the
passenger [are which is given to the
States snould not be allocated to the
States as all. After all, the railways
are an all-India concern, serving all
people irrespective of caset: or creed
and all areas. So, this should be con-
sidered as a kind of financial help
from the States. I know a Bill was
passed in thut respect. It should be
annulled. so {hat the railways may
have those funds and go ahead.

14 hrs,

Just as in tne case of railways, we
should have similar convention com-
mittees onece in five years for the
fertiliser factories, steel plants and
other national undertakings. We
should not single out only the rail-
ways, our finest public undertaking,
for this kind of thing. We should
lump together all the steel plants, all
the fertilisvr factors, all the corpora-
tions like DVC, Bhakra-Nangal etc,
and appoint convention committees for
them, so that they also contribute to
the national exchequer as the railways
are doing. Otherwise, railways will
be the only solvent undertaking in
the country and others will continue
gither deflcit undertakings or yield
only nominal profits or no profit; at
all. So, thig goog practice should be
followed in tne case of other public
undertakings also.

Shri  Hari Vishnu Kamath
(Hoshangabad): Are you in & position
to tell the House whether the House
will set till he business on he order

paper is concluded or only upto
5 o'clock?
Mr. Deputy-Speaker: The Prime

Minister will make a statement at 5;
afterwards we have the half-nour
discussion and then we adjourn.

Shri Harl Vishan Kamath: Secondly,
there is no quorum in the House when
the interesting resolution of the hon.
ministar T heint discussed.
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Mr. Deputy-Speaker: The bell s
being rung. Now there is quorum.

14334

Shri Prabhat Kar (Hooghly): Sir,
the last proposal made by Mr. Sharma
is a good propo:al. Not only in the
case of railways, hut in other public
sector underlakings  also, convention
committees should be formeq with a
view to find out how much they can
contribute to the general revenues. No
doubt railways are our biggesi public
sector undertuking and their contribu-
tion to the general revenue is also
big. It is good that the cvonvention
committee is sitting with a view to
reconsider whole thing the rate of
contribution to the general revenuc,
development fund, depreciation, ete.
In view of the needg of the hour,
this committee should consider
whetner, any change is necessary in
the rate of dividend being paid.

No doubt we expect the biggest
contribution from the railwav:, but at
the same time, it should be remember-
ed that in view of the gencra! vxpan-
sion of industry and other develop-
ments, more and more new lines are
required. This service aspect of the

railways should be taken into
consideration while fixed the contri-
bution to general revenues. For

meeting the defence needs, the rate of
dividend was Increased from 4.25 to
45 per cent. The railways may be In
a position to increase it whenever
necessary. But we have to bear in
mind that more and more new lines
are being claimed in different parts
of the country. There are also parts
of the country where railway lines
are scarce, For instance, in Assam and
in the south, more new lines are
necessary. The convention committee
should take that factor also into con-
sideration while deciding the rate of
dividend.

In view of the fact that there is an
fncrease in passenger fares and
freights also, more amenities should
be given to the employee; and to the
passengers. That should be also con-
sidered before deciding the contribu-
tinn to general revennes. The rallwav
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nas a separate budget, but no doubt it

18 part of the general financial
sl._ructuro of the country., It i+ the
biggest public undertaking  perhaps

without any competition. But we must
not simply take all the money out of
it for replenishing the gcneral
revenue. The convention should  also
take into account the need for reha-
bilitation and replacement of rolling
stock ete,, while deciding the rate of
dividend. In view of the growth in
passenger and goods traffic, possibly
there is ap increase in railway income
and it may be possible to increase the
dividend. But the factors I have men-
tioned should be burne mind by the
convention,

There are other factors also. A new
line may not yield profits imme-
diately. Whether the losy incurred on
new lines should be put in the
accounts of the general revenue should
also be considered. | wish that this
Convention Committee reorient its
policy in the light of the require-
ments of the present day, in relation
to the need for the improvement of
the passenger amenities and alse for
th- tafl. T would also, as I said,
suggesi—this is a matter which also
the Government should consider—
that in other public sector under-
takings where money has been
invested, where profits are now being
yielded, the conwvention should be
made as to the transfer to the general
revenue so that in the General
Budget next year we can find a
proper amount from the public sector
undertakings and from the Railways
as it is being done now.

Shrl Priva Gupta (Katihar): Mr.
Deputy-Speaker, Sir, while rising to
comment on the resolution on Rail-
way Convention Committee moved by
the hon. Railway Minister, 1 would
draw his attention through you, to
two specific points. In his opening
speech while moving the resolution
toe hon. Minister said that some of
the aspects need modification. Since
1949, 1953 and 1960, the stages where
the modifications have been done in
respect of the functions of this Rall-
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way organisation as far as the finan-
cial aspect is concerned and the
powers conferred  on  the Railway
Board to function as it is by the
resolution of this Committee, 1 would
like to say that the latest modification
of an inereas~ f{rom 450 to 570 per
cent dividend 1o central fund was only
taken consent ol in the Parliament
by @ mere resolution passed. If the
Railway Minister could bring in a
resolution now (o contitute a Com-
mittee, 1 believe he could have done
it earlier also and a very good scan-
sion of the actual conditions prevail-
ing could have been done before
increasing the percentage of dividend.

May I not bedeemed to be parochial
in respect of the railways only when
I say so, because I feel it is also one
of the limbs of the total budgetary
expenditure tne Government has got
to incur. It is one of the limb: which
is very strong to protect which all
efforts are required. When a new line
is constructed it is seen that it takes
at last a year for the soil to settle
dowp and other engineering condi-
tions to be obtained. Therefore, for
one year or more after construction
of new lines there are excessive
expenditures which cannot be fore-
seen. To that extent, for each line
dividend should not be calculated on
capital lay out because this dividend
could not have accrued on the capital
spent over it.

Secondly, as you know, due to the
bifurcation of the country in 1947
there are hundreds and thousands of
wagons, rolling-stock ang engines
which are in a most dilapidated
condition. The workshops are over-
bu-deneq with work and the over-
hauling of the rolling-stock is not
done periodically and properly. Spare
parts are alsp not available. There-
fore, more attention should have been
given, before giving a portion of the
railway money to the general budget,
for rehabilitating tne railways' own
assets and the depreciation fund
should have been allowed to grow
sufficiently tp make replacementg and
repairs tg the existing machinery,
rolling stock, etc.
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Thirdlv. the railway organisation is
deve.uping, It is not to by looked from
a purely commercial point of view.
Thig country has got a diffecent pers-
pective. There are  our frontiers and
our North.east Frontier Railway needs
special deal tn continue. There are
many places  in the eastern part of
India, the borders on the west and
also in the south where development
of railway lines is & must. You
know this railwa, organisation was
first started in 1835 by the Company
management or by the Governmen? of
Tndia when the Britishers were here.
Their  intention was only for  ine
purpns: of taking troops from here
to there and from there to herc and
for some other purposes also. But
tadav. for the development of the
country railway lines are a must
Thercfore, the money which is in
surplus shoulg be diverted and the
Railway Administration should be
more liberal in the construction of
new lines.

Then comes the question of staff.
We have been marking a very great
change in the attitude of the Railway
Administration towards  tactfully
circumventing the provisions of the
agreements, awards and laws of the
country in respect of nours of work
and other things, In the name of
emergency half-an-hour hes  been
increased in  the offices and in the
workshops. In lieu thercof nothing is
given to the workers as extra remune-
ration In most of the establishmenis
where from time immemocial the
working hours have been six hours it
has been changed to B hours, where

it has been 8 hours it has been
«changed to 12 hours. Wherever there
is broad geauge and metre gauge

together, either for construction of

additional metre gauge line or for
construction of additional broad
gauge line, the existing operat-

ing and maintenance staff under
pressure have to  put in more work
and they are over-worked. These are
all due to the queer policies of the
Railway Administration in the name
«f economy. Whenever the question of
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stalf who are working on the running
of the railways, on the repairs of
rolling-stock and engines, people who
are doing the day-to-day maintenance
of the rolling stock, is raised the
question of econcmy comes in. Even
today a General Manager Who gets
Rs. 4000 or Rs. 3500 cannot create &
post  of a petty clerk or a pcon
witheut  the  prior sanction  of the
Railway Board. This embargo is put
in the name of ecconomy, whiic the
Gazetted  cadre in Railway  Board
and Zomal Railways, has increased
ten-fold or even hundred-fold. Where
the Administration was running with
one or two members, there are at
least four full-fledged members and
additional
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many members,  many
directors, large number of assistant
directors, join! directors, under

secrelaries and so is the posilion on
the Zonal Railwayvs. [ do not under-
stand what sort of economy it is.
There are three ministers—one full-
fledged minister, one deputy minister
and one minister of state. What for?
If the edministration is top-heavy
and at the bottom it is weak, it will
topple down. So my submission is—
it is not a conjecture, it is not a des-
tructive criticism—if the Minister
will kindly look into the details they
will be convinced that in the class III
and class IV cadres, most of the sec-
tions are under-staffed and mostly
there is exploitation of casual labour.
Cusual labours are employved on Rs.
1.25, sometimes even Rs. 0.75 per day
to Rs. 2.00. They are being utilised
against regular working cadre even
and work exploited from them. Two
to three lakhs of people are working
like that over years, in open line,
construction and project. These things
should be taken very serious note of
and the Administration should make
attempts to rectify these things.

Whenever railway lines are
extendeq staff are posted to those
places. Need for making schooling
arrangements, medical ald and provi-
slon of quarters is there. The raflways
have extended to such places in the
eastern parts of Bengal, Assam,
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North Bihar and also remote places Shri Hari Vishou Kamath: Ile is

in the south where accommodation
on rental basis is not available. I
have seen that a clerk getting Rs. 110
as basic pay and some allowances has
to pay Hs. 40 to Rs. 60 for a one-room
tenement. The Railways should
vonstruct proper housing accommoda-
tion in those places. Simply Saying
that 40 per cent or 50 per cent of the
staff have got quarters and therefore
no further quarters will be built will
not do. My submission is that when-
ever the railways cxpand along with
the work of construction of new lines
provision of quarteis for the staff
should also be taken up.

I again quote this in this solemn
House [or the information of hon.
Members  here that not o single
gazetted officer is without guarters; or,
in the alternative a tenementL or a
saluon, tg 'ive in with their families.
with their wives and children. Here
in Delhi there was an office which has
been converted into two-room tene-
ments. 1 do nol know whether any
rent has been collected from the offi-
cer occupying these tenements or
whether he remains at the expendi-
ture of the State. T will be glad to
know about it, Of course, the Railway
Minister will not care about my
remarks made over here and while
winding up the debate will not men-
tion anything in his reply because I
know that he cannot reply. Not a
gingle officer is without a house; not
a Minister is without a house.

Shri Raghunath Singh (Varanasi):
What about Members of Parliament?

Shri Priya Gupta: You talk about
the publie.

Mr. Deputy-Speaker: This has
nothing to do with the appointment
of the committee, The hon. Member
should conclude now.

Shri Priya Gupta: In places where
railway lines go, class III and class
IV staff have got no space to put
their heads in.

making a very uscful contribution.
He may be given some more time. Tt
is full of fucts and figures. In two or
three minutes he will finish,

Mr. Deputy-Speaker:
other Members also.

There are

Shri Priya Gupta: My request is
that there should be facilities regard-
ing schooling, medical aid etec,

Mr. Deputy-Speaker: It can be
tuken up when the Railway Budpget
is taken up.

Shri Priya Gupta: Then, for giving

three advance increments, a queer
argument has been given by the
Government. Any pgazetted officer

getling Rs, 400 and upwards will get
three advance increments, to the
extent of Rs. 75, if he happuns
to go to Pandu on the North-
east Frontier Railway and work
there; but the Class I1II and Class
IV  stalf working there does unot
get three advance increments, The
administration says that they lhave
ecome from outside. We have got even
khalasis, sweepers elc. what to spruk
of other Class III and IV staff, coming
from Kerala and Madras and other
Stales also working in Assam; so
the same thing holds good for them
ang they should be sanctioned three
advance increments. But that is not
done. They work on the frontier anc
they should be given the frontim
allowance on the lines of the war al-
lowance given in wartime. Then, me-
dical aid, housing and schooling faci-
lities should also be given.

Shri Mohsin (Dharwar  South):
Sir, I support the Resolution moved
by the Railway Minisler for appoint-
ing a committee to review the rate of
interest that is payable by the Rail.
way undertaking to the General Re-
venues. Of course, the Railways are
the biggest undertaking in the public
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sector and it & pecessary to contri-
bute more ‘0 the General Revenues;
but, at tlre same time, we have ‘o
see ag to how best we can give mors
comforts to the passengers travelling
by the railways. We see every day
about the overcrowding aimost on all
railways, We are told that there are
not extra bogeys and engincs to run
additional trains, But the prutit
which we get in the Railways coulu
be utilised for the consiruction of
more bogeys and for producing morc
engines or locomotives.

Sir, at present there 1s a big work-
shop in Hubli wherg &oout 4,000
workers are working daily. It could
be expanded to manufaclure carriages
and also locomotives. The labour
there is cheap and skilled labour is
also available there. If it is expanded,
it would meet the need for extra car-
riages ang engines. We see speciclly
on the Poona.Bangalore ling and or
other railways also that there is a
lot of overcrowding and additional
traing are to be run. If extra car-
riages and engines are manufaciured
there, this difficulty would be over-
come,

Another thing is that there is not a
single inch of railway that js put
newly in Mysore State barring the
Hasan-Mangalore railway—after a8
period of over 20 years. The Hasan-
Mangalore railway was first said to
be a broad gauge line.

Mr. Deputy-Speaker: You must
give some suggestions to the ecom-
mittee that is being appvinted. You
are gpeaking ag though you are spea-
king on the Railway Budget.

Shrl Mohsin: [ am giving sugges-
tions.

Now, it is sald that it would be a
metre gauge. When an expert com-
miltee has been of the opinion that
only a broad gauge railway will be
put henceforward and that that would
be more economical, T do not know
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the reason why this Hasan-Manga-

lore railway should be only a metre
gauge railway.

Then, the conversion of the broad
gauge line is only from Poona to
Miraj and at Miraj we stop. There 18
a need for a brond gauge line up to
Hubli and via Londa it ecould be
taken to Coa also. On the Guntiakal
side the broad gauge line is cons-
tructed only up to Hospet and not
further. Therefore a  feeling  has
arisen in Mysore Stale that there is
less pull in the Central Government
or with tihe Railway Minister wilh
the result that railways in the Mysore
State are neglected more. There is
that feeling and if this feeling ic 10
be removed from the minds of the
people, there has to be some sub-
stantial work, When we sce the
broad gauge line coming up to Miraj
and not further and from Guntakal
on]y up to Hospet and not further, it
is natural that one would think that
Mysore State is neglected. So, {hat
broad gauge ling from Hospet ghould
be stretched further up to Hubli and
also from Miraj it could be taken to
Hubli so that it could be further ex-
tended up to Bangalore ang the whole
line would be complete.

Then there is great agitation for the
new railway ling between Hubli and
Karwar. There is some substance in
what they say because North Kanara
District has not got a single inch of
railway except from Alnavar to Dan-
deli which is narrow gauge. North
Kanara is full of natural resources.
There is fine quality timber also. Be-
sides, Karwar Harbour has to pro.
vide for the export of iron ore to a
great cxtent. So, the question or
transport is a very big problem there
end if a railway line is put from Hubli
to Karwar, jt would facilitats the
export of iron ore and manganese
ore through Karwar and Betikare
ports. That would bring down the
expenditure that is Incurred towards
the export of iron ore and all other
things. The Karnatak Chamber of
Commerce hag been stressing for this
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for years and the Government is not
at all taking care to meet the demand.
It the extra profit that the Railways
are making could be utilised for ex-
tending this line from Hubli to
Karwur, this would meet the de-
mands of the people there.

Moreover, the fifth steel plant, it 1s
quite possible, will be established in
the Hospel area. Of course, it is all
under consideration and 1 wish that
it would be at Hospet. Then the rail-
way line would have an importance
and a broad gauge line from Hospel
to Hubli and then extending it to
Karwar would be preferable.

Mr. Deputy-Speaker: All this 15 ir-
relevant.

Shri Mohsin: It is not irrelevant.
It is a question of funds. The Rail-
ways are making more profits and
they could be utilised for this insicad
of giving more to th- General Re-
venues. That ig the celevance,

Then there is more necessity of
constructing more stations and halts,
Now the distance between one station
and another is about 12 miles, or even
20 miles at certain places. For run-
ning local trains extra halts will have
to be constructed. Extra stations
wil] have to be constructed for run-
ning loca] trains. On the Southern
Railway there are less stations and
less halts and thereby inconvenience
to the rural public in undertdking a
railway journey.

About passenger amenities, of
course there are more facilities to a
third class passenger now but for thc
second class passenger therg are no
facilities at all. A third class passen-
ger may po in the sleeper coach; he
can gleep at night and go comfort-
ably, but g second class passenger who
pays more doeg not have any facility
at all. He has no sleeping accofifno-
dation and no other facilities. There
is a lot of dust that we see com
in tha trains and that is go injurious
1o thp health of the people who are
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travelling in trains, We have not
made any arrangement for stopping
the qust from coming in. There are
air-conditioned trains where dust-
proor windows are provided. It does
nol mean so much of expenditure if
such dust-proof windows or shutiers
are made available for all the classes,
because it involves the health of the
people ol the country. If we travel
for a day or two I think everybady
will get chroked and will have to take
rest for ong or two days thereafter.
This may be considered early.

Then a word about the housing ac-
commodation of railway employees.
Everywhere we see that the Clasg 111
and Class IV gstaff, al] of them are
not provided with quarters. The
Railways are making huge profits.
The extra funds may be utilised for
the construction of more family quar-
ters for the Class III and Class IV
services.

And about the Class IV  service,
the casual labourers, I have one word
to say. Hundreds and thousands of
persons are working ag Class IV staff,
as gang-men, a; casual lubourers. But
they are not made permanent in
spite of the fact that they have put in
a tota] service of even eight to teuw
years. ‘Their scrvices are made to
break; soon after six months  their
services are dispensed with, and .fter
a break of about fiftcen davs or s,
they are again taken into gervice, s
that the benefit of continuity i= not
given to them. There are hundreds
of workers like this, in Hubli Division,
So there is a discontentmeni among
the persons who are serving as casual
labourers on the Railways and their
grievances may kindly be looked into.

These are the few words I wanted to
say. Sir, I support the resolulion.

Shri V. B. Gandhi (Bombay Cen=
tra) South): Mr, Deputy.Speaker, we
welcome the appointment of this Par-
liamentary committee. The task that
is gssigned to this committee is en
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important one, for on it depends in a
sensé the future of railway finances
in the next five years.

Ordinary nobody will object g an
adequate dividend being paid lo gene=
ral revenues, The Governmenl hds a
rightful elaim to such payment,
and more so when in these days of
planning—with our Fourth Plan, for
instance—tihe Government needs
iarger resources for jnvestment iy the
plan. But at the same time nobuuy
will deny that after making payments
ol ap adequate rate of dividend, the
railway undertaking must see that its
own finances are placed in a sound
condition, in other words that it is
able to achieve annually g surplus of
wbout 35 to 40 crores of rupecs In
order to take care of the works:
chargeable to development fund.

It is certainly not going to be an
casy task for the committce, So lenn
as the rni]way revenues  continue o
L ample, there will be no difficulty.
But if after paying al the new rate
ithat will be fixed, not  coourh iz
ieft for the Railways to  meel their
norma] obligations and if the Ruilways
are compelled o  increase  thuir
freight rates and their passenger
fares  then the trouble will begin.

The conflict princicully wil) be bt
ween two obvious courses; one, shoula
the claim of Government have pro-
vedence over the claimv of the R
ways to be allowed to maintain its
financial solvency inat is one sort of
the confliet; the cther would be
should the Railways have the right
first to ensure their solvency to the
extent that they can achieve . sur-
plus in the budgel ‘¢ be able {c cover
the cost of the programme under the
development fund, because—and this
ie important—they have to do it with-
out having resort to increasing freight
rates and passengcr fores,

Incidentally. a third alternative is
possible, because one of the previous

Conventions had made an arrange-
ment under which temporary loans
could be had by the Railways from
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the pgeneral revenues, A certain

amount of interest wag to be paid on
such temporary loans, interest at the
rates payable by the commercial un-
dertakings. But leaving aside the
question of inlerest, 1 at once would
say that the new Convention Com-
miltee should certainly agree or re-
commend (o continue this arrange-
ment of temporary advances to the
Railways from gencral revenues.

Now, coming back to the conilict
of the two claims, namely, of the
general revenues to payment ai the
maximum rate of dividend, and se-
condly of Railways' financia) solvency
without having to have resort to fre-
quent enhancement of freight rates
and passenger fares, the committee
will have to find a via-media, a way
ig resolve the conflict without doing
injustice to either side.

Now, Sir, there already has been a
series of increases ip the freight rates
and passenger fares in the last few
years. This has given an upward
push to the price structure in our
economy, and some amount of damage
has already been done. 1 wil] give
some figures. In the past sixteen
years, or out of the pasl sixteen years,
there have been len years in which
there has been some increase either
in the freight rates on goods or in
passenger fares. Of course, the en-
hi nt in p ger fares has been
only on three gceasions, including the
present Budget year.

Now, this, as 1 said, has had cer-
tain very undesirable consequences on
oup economy. It is not that the Rail-
way Minister hag beep unaware of
these consequences; for, in his Budget
speech on page 3. he says:

“There have been four succes-
sive additions to the cost of coal
during the year, and with Sales
tax and Excise duty op it, this
accounts for an increase of Rs 119
crores.”

That shows that the Railways start
increasing their freights, that leads to
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an increase in the cost of coal, and

the Railways themselves become in a
sense vietims of their own policy of
increasing cost of transport.

Now, this process is a long-range
one and it leads from one thing to
anothrer, and it has a comulative
cffect in the end on cost structure in
the economy.

The gist of my thinking on this
subject is that the claim of the Rail-
way undertakings should have prece-
dence in this decision, whether the
Ruilway Undertakings should be first
allowed to have solvency in its own
financial affairs, and then decide what
thre rate of dividend to be paid should
be. 1 would submit for the careful
consideration of the Committee that
it should consider if it is  possible
to  agree  lo some such  arrange-
ment, namely, that the Government
should have payments, in the first
instance, at a rale which should be
the average of the last five years and
if anything more and above this is
payable, it should depend on the cir-
cumstances of thre Railways financial

position. The dividend in this case
should not be at a fixed rate. The
rate should be flexible. In nther

words, the amount is to be determined

from wear to year. That will give
some flexibility and enable the
General Revenues to receive the
maximum possible amount in any

finanecial year.

Sa far as taxing the users of Rail-
ways either for goods traffic or for
passenger traffic is  concerned, any
taxing that is to be done should be
done by the Government in the non-
Railway sphere because for obvious
reasons any cnhancement or any taxa-
lion through the enhancement of fares
nnd freight rales has a cumulative
effeet and an undesirable effect on
the economy in general. The Gov-
ernment has o diversity of choice in
the matter of choosing particular kina
nf {axes that may not have the in-
Nationary effects which enhancement
in fares and freigiis directly has.

Y g g (F71a1) @ TaTene
AR, AEAAE qifew AIgT A EE
FALT  FT AN K TH FT AW FT
Tz fga frar &, wa% fay & Sawr
RATCHATT 3T § | A9 & w19 A
s e FIAT ARar § fr 3w S
1 v e ziwdfas oz &
Ay wfgr wifs o Aifmme e
e § § Afmd 71 W A T
&9 TET At Tg T A & R oadie
34 %t §ifald Ft 39 97 ¥ &7, AEA
mgi 3oz faama & 1 o1 Anr oarive
¥ gl g FE § w0 ow gave
1 ZAT EIC WEAT W AF § 47
w1 19 a7 § a7t oy § 3w I
w1 71 & fagr @ar & ol F omvAr
o wre 77 &7 aisE s o9y
a1y & 1 WY S Waeer miEgmae 8
wET FIAT & TART AVET AL famar o
Time of Parliameri must be given o
those who aitend it regularly.
wWiar ¥ weAm mfa awe &
fadew & f& 58 &3 &7 AT fAT==
& ag faam zrawefam q1z & 21, 370
agr #efar St awfagr #1 wa
A g wT & & F 5 Ak e
ar w1 # w19 fem 77 § 77 T
9T W7 FT S7 FER | Ft agi fraedt
FY AR WIT F7A § IAR R W
A e

arg {1 M9 T FH AT 54 FA)
®1 &Yy AT Tifgn fF Az o A e
vFEz f5q gFe 78 f5o a0 ) 1w
waew ¥ gmd mam an fraa
3 fr oY TRiEIE ¥ Ay T TR
£ 3w fomer & M g 1 oA
former % AT &1 # 917 39% 09§
F aTg % AN F TgA AHG A7 797
gisymmama g e fam # ar faae
& qTET 9T TET UREZ FR F, wiv
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IFEHT T N1 F F1 WA § 1 AT
ag A § f fagre & gr= e et
2, @Y TEEEY aga opd faed mA
§ ot fer fage o & ) gad agd
g 0 amar & | g9 fAw w3 gEE
& fr I fewt Aza ~qm & T AT
aifgn, % 79AF & av feeelt &, W
M AE TE AT ARV F@T SUET
uFEE @ & | ST g TEY W
wa=T a8 grav § & oo oam & 24
S qT G0 WO

IAF WATE TA FHST K 0F AT
T AT Jirn AfE ) FEd Wa
# A A E | e Au faew
F a7 o Qi 79T § 79 A owriz
&1 WAT 21 AFAT & | THY 7799 § e
#rga ¥ FTAmar 47 f§ s # mifgat

160 HIM I 927 FT 79T § JAAT

g & g g & gai ot 5 a9 vy
g 99 | ZW WA AEa &1 AWH &
qez % g vt g, fgegeaa & geT &9
2 vy § A weRw T g fag W
ATET VI A1G | 9 412 F A7 Jgvda
§ gaw1 wrafama &Y, ITH TRWET
%1 wr 2w v £ g5 & | o gAA
IAFT AF 7B avwT & T §, & A
wToo & & T AT wrEEr At
RATO & TR A & | 9T wEd & fF 45
g AEEN AT THT §OAwT e
g wgam ¢ e 3 @Y frar aid
am faaT afagt & fam oram 2
afFn T wm AET TET AT o
At g g f wa A fo & 59
t atv fev ox 77 97 T IHFAT
azfrd & o M & weN E
@F A ¢ 1w g @ fewe
3 w1 Faer mfagr & fam =4 81
TAFT BA Tl AT AMET

% wfafer § av fAazd v
A fR AT A AT 6
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= AT AIfET | g7 AW w1 AEIAIT
@ §, qei fafaed ohedl &, w1t =
¥w@Eae § Wk agt d2ifqaw o qaw
e wfew & 1 AR W @€aa o
feafar s adff § 1 gl s A w7
i femfor sv i3 afgd | @i o
ur fafeer aga ot =R 2 faasr
AFHAT WA F FA1 H AZA AT
T &\ aut § ar | F an e w9
¥ 91 fergrand) gerg wny &, & fesprna
w1 91 12 &, 9 gwfa fafwey aee
1 AFFAT 99 @ & | wWiEAT Ay
fat & g aga & am g @A
& afF 3% sgen ¥ fog Wi Tam
agi 7Y & 1 gafae J|Woga H sA @ o
so femfo =1 §ix ofgd w21 7
T A |
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sT4T AT T4y § oWyl fafesw
fead gefrzgz §, agi Hare & fafra-
For &1 aa@ T fawafaumg 2, woaa
g sAMfATiTT F7 @AT F9T 99 97
@ AdY & fmm mgi WAL

WMigem A wgEm  (TAA) :
T FraEqT 1 FATH &, 71N # amyfa
W@ oR

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.

ot quraTe fey ; wEEl 0F OHT T
2 gt fF g7 g7 & A 2w Exfaaa e
qra 373 ¥ fau g 3 afes =@
gfraefadl & fam ami @ o & 70
3 | gt St A~y qifeemA B IAE
#v omy ¥ 7 agi ax oo T E
frwmsii & weAvar WO AT TAET
aoa T & afea foeme w1 oA
F73 & fAu %k dtv & sy A= o
Witz @ 3 | AT W & AnA AL
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[ amar faz)
X § 1 FIE ® A B AT A
aAEEE g |

faar fazatT w1 S5 =2v9 799
T Az @ et fr maw somr @w
P | AT TFT A F F OREAR
wifemr AFF zzwAT & 1 gAT AEF OAT
F1EAT & 7 worz AdrE §AET AWA
F7 Bl A & 1 wfEA S mve
famate, Zfam, gom@r w7 agreyT
7 z7feqm T30 AEEAY w9 7 Ha7
# A ag ww  fEoww omE e @y
7 &% afwa vadw mfygr A9 @t
T WAV ¥F |

ITAF WAAT WTo UHo THo #
TaAfdi 1 g TE1 AEAlg 6
7 faegm Araads § | gAY AW
#1 g @1 Y 2 F fr fedt snfem
AT 991 & Ffaam W # AT &
Ao OHo THo ¥ FAINET F1 937
AaaAt § 6 gz dre O TR &
ArEgT § o7 g 07 IS § AT
a7 #Ae A4 2 5 T waa & w2
A o7 3z A1 ¢ fE 1A & gro &
3 gfsia g & 1 3 freelt H Wi 3
"7 g7 7 3aE 97 g § Afwa
97 A% 279 mifz & fAo e AEr
21 3% M v wifz w1 #8 g{y
T gAT & 1 IAF E, A7 wnfR
& fan wmfad rqm Ft sgarar mfew
e o AL T T 11 A

Tifa FF TRATN WA €T FE
T FAETH F F | FT OF FAART F
fAn wrars 1 w30 FTER R FTAT
AfR | FHTH FIT FRACCAT F1 FATER
T ¢M 7 gan g foa & 97 3%
fao saed At ageqr A wTET
Ffee | ww gorar mfew AEE ag
AW F&7 & fF T8 FHEN F1 Al
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afF T ZWHT
The Minister of Railways (Shri

§. K. Patil): Mr. Deputy Speaker, I
was very carefully listening to many
of the speeches. I thought we were
having another budget discussion in
this House. The scope of this Resoiu-
tion is very much limited. Normally
speaking, there would have been no
speeches whenever committees are
appointed. They are appointed be-
cause that is the convention we have
established some years back angd we
do it.

Some qQuestions were raised by
Mr. Bade as to why, after the con-
vention was established, we paid
4-25% as the dividend and in 1962
or 1963 increased it to 4:5% and
'ater on, as an ad hoc measure, in-
creased it further to 5 75%. It was
because there was the Emergency and
more money was necessary. Also the
Government themselves were borrow-
ing at a higher rate. Therefore,
something had to be done. Therefore,
the question whether it should be so
‘or not, that is the only relevant point,
So far as all the other things are con-
cerned—whether a new line should be
opened or not and whether, in Dehra
Dun, there should be fifty waiting
rooms—these are no doubt pertinent
and good questions, but surely they
do not arise out of the dividend,
whether you pay 25% more or less

Now, the House knows very well
that this Committee, when it is
appointed, js appointed by the majo-
rity of this House, It is not any
particular, special committee. It s
appointed like all other committees.
As to what form of voting should be
used, iz not within my purview; it is
for you to find out; it is for this
House to determine. I cannot accept
or rejest the request that has been
made that the wvoting should be by
means of a single transferable vote.
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Now, Sir, there have been many
other questions; they are important
questions. My hon. friend, Mr. Gandhi,
made some very important sugges-
tions. The Railways do require funds
and sometimes things happen in the
Railway administration over which
Railways themselves have no control.
There was one instance to which I
referred in my budget speech and 1
can quote that once again now. When
we prepared the last Railway budget,
we never knew that, as a consequence
of the Das Commissi d
tion—a single recommendation—{or a
year we had to give Rs. 29 crores.
There is another now, because the
average cost of living has aguin in-
creased. What has been sanctioned
now would cost us another Rs. 13
crores. Thus, you see, Rs. 42 crores
had to be given and we had no contro}
over that, It had to be done because
a Commission was appointed and its
recommendations had to be accepted
by the Government. There are cir-
cumstances like that when more
money is required. Then there was
the regulatory customs and excise
duty. We knowingly accepted it be-
cause you wanted some additional
revenue. The Railways would have
to pay to the tune of five to six crores
of rupees. These are some of the
things that are not within our normal
purview. They will always arise.
Therefore, it was rightly sald by
somebody that we must have a reve-
nue of Rs. 30 to 35 crores more.

.
5 rec

Now there seems to be a misappre-
hension in the House that whether
any new line should be opened or
not depends upon the dividend that
we pay to the Government. It is a
very wrong notion indeed. More lines
have to be opened, but this has to be
done only by taking capital from
General Revenue and not out of our
own earnings after paying the divi-
dend. Nobody doubts the capacity of
the Railways to pay. Surely not a
single line has been affected because
we raised the rate bf dividend from
4:25% to 5:75%. Tt is precisely the
job of this Committee to establish a
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3'75% should be kept or not, or
whether we should differentiate, or
whether there should be a flat rate,
These are the questions which are
germane and pertinent and which the
Committee will have to consider.
Regarding the other questions, there
are many occasions on which thesc
could be considered: one is when
there 1s 3 pgeneral discussion on the
budget and another is during  dis-
cussiong on Demands for Grants, Be-
sides, there are other Committees like
the Zona] Committees and National
Railway Users' Commitiee, But so
fay as this particular question is con=
cerned, they have nothing to do with
that. Therefore, 1 have nothing more
to add because the time of the House
is very precious today, it being the
last day.

1 can assure the House that, so far
as the solvency of the Rajlways s
concerned, it has been acknowledged
by one ang all. It is a matter for
pride that this largest concern in the
public sector is really so solvent, so
credit-worthy, and wherever its loans
are negotiated, there is no trouble
whatsoever because everybody knows
the competence of the Railways and
its solvency. If there is any impres-
sion that, because the Railways arc
making some profits, they are taken
away somewhere by way of dividends
ete., T should say that it is a wrong
notion. The Railways are a com-
mercial concern and, therefore, the
profit or loss depends on the fare and
freight rates decided upon. If a part
of the revenue goes to the Gowvern-
ment, what is wrong about it?
I do not believe that there should
be any undertaking that does not
make any profit. Tt should be our
constant endeavour to make profit,
because if we do not make profit and
do not pay o the exchequer, ‘hen
surely the money has to be found by
the exchequer in some other way.
and that would mean that we shall
have to have more taxation. There-
fore, it should be understood that it
shall always be the endeavour of +he
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railways to give the maximum to the
excheguer so that to that extent the
exchequer will get relief in regard to
finding money. And if this concern
which is really so solvent and which
is one of the premier organisation in
the public sector, namely the railways,
do not do that, I do not know who
else would do it.

15 hrs.

Sume suggeslions were made for
the building of quarters etc. for rail-
wuymen., May I tel]l thig House that
it is exactly on this particular point
that the railways excel? Their recorg
is much better than that of any other
public sector or even private sector
undertaking. It has been our privi-
lege, and we have done it, we do it,
and we shall go on doing it increas-
ingly. I can quite understand  the
anxiety ol hon. Members, and 1 am
also anxious to give as much as pos-
sible by way of facilities and amenities
1o the railwaymen, not only in regard
1o housing, but in regarg to schools,
colleges, sports, and a hundred other
things. It is an empire by itself.
When 1 use the word ‘empire’ 1 am
not using it in that wrong sense, be-
rause we have finished the empire
already. Therefore, I am not ereating
a new empire now. But I am only
saying that it is such a vast thing that
it is possible for us to do it, and to
the extent that we do it, so much of
relief is given to the public ex-
chequer, and therefore it has got to
be done. This is not the occasion
when the other questions can really
come up. Of course, I have taken
note of them. All these points raised
in the course of the discussion would
be conveved to that committee for
such consideration as naturally that
committee, and in fact, every com=
mittee must give to the opinions ex-
pressed here.

Shri Priya Gupta: On a point of
clarification. The question of contri-
butions to the Development Fund and
the Depreciation Fund would come
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within the scope of the The Railway
Convention Committee and so the
staff, its amenities anq welfare do
come, Therefore, how does the hon.
Minister say that they do not come
within the purview of the Resolution
un the committee?

Shri 5. K. Patil: They do come.
But thal does not mean that because
they come within their scope, the
rate of dividend should not be raised
from 4°25 per cent to 4'5 per cent etc.
Al] these questions have tg be

con-
sidered together as an integrated
whole. That is the business of that

commitiec. There, all evidence wouid
be led. My hon. friends have a right
to consider them. The Railway Board
will do so, and ultimately we shall
come to g decision.

‘Then, a question was asked why
the rate of dividend was raised in
between. In between if there are
any occasions when it has got to be
raised, it is done with the concurrence
of the House. I mentioned it in my
budget speech this year, and last year
also it was mentioned, and the
approval of the House was taken in
the same way for it as its approval
is now being sought for the appoint-
ment of thix committee, Therefore,
there is nothing that is done outside
the vote of the House.

With these words, 1 now commond
my resolution for the acceptance of
the House.

Mr. Deputy-Speaker:
is:

The questiom

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 Members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to Genera]l Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the General Fin-
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ance and make recommendations
.-there{m by the 30th November,
1965; and

(ii) that this House recommends
lo the Rajya Sabha to agree to
ussociate 6 members from the
Hajya Sabha with the Committee
and to communicate the names of
the members so appointed to this
House.”.

The Resolution was adopted.

1503 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Deputy Minister in the Minis-
4ry of Law (Shri Jaganatha Rao):
Si, on behalf of Shri A. K. Sen, I
beg o move:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into consi-
deration.”.

This is a simple and non-controver-
sinl Bill. Under article 171 (3) of the
Constitution local authorities’ form
one of the categories of terrilorial
constituencies for the purpose of elec-
tions to the Legislative Council of a
Stute. The electorates of local autho-
rities' constituencies consist of mem-
bers of the wvarious local authorities
spocified in the Fourth Schedule to
the Representation of the People Act,
1950, in pursuance of section 27 (2) of
that Act.

The local authorities in relation to
the State of Andhra Pradesh specified
in the Fourth Schedule are the follow-
ing, namely municipalities, zilla pari-
shads, cantonment boards, city and
town committees and panchayat sami-
this. The Government of Andhra
Pradesh have proposed the deletion of
item No. 4, namely ‘City and Town
Committees’, because under the new
municipal law of the State ‘City Com-
mittees’ as a geparate category of
municipal authority will cease lo ex-
ist and *Town Committees’ have been
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of the Peaple
(Amdt.) Bill
abolished on the enforcement on the
18th January, 1964, of the Andhra
Pradesh Gram Panchayat Act, 1964.
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The local authorities in relation to
the State of Mysore specified in e
Fourth Schedule also require some
amendment. The local authorities in
relation to that State are the follow-
ing, namely municipalities, taluk
development  boards, cantonment
boards, and notified area committees.
The Government of Mysore has pro-
posed that ‘Town Panchayats’ may be
added as a new entry in the list in
order to enable the members of Pan-
chayat Raj institutions to take part in
the elections to the State Legislative
Council from local authorities' consti-

tuencies. This Bill seeks to effect
this amendment,

Then, the Government of West
Bengal has also suggested some

changes in its list of local authorities
in the Fourth Schedule. The list at
present comprises—municipalities, dis-
trict boards, cantonment boards and
local boards. ‘Distriet Boards' and
‘Local Boards' have been replaced
respectively by ‘Zilla Parishads’ and
‘Anchalik Parishads’. It has, there-
fore, been proposed that in the list of
loca] authorities for West Bengal,
‘Zilla Parishads’ and ‘*Anchalik Parl-
shads' may respectively be substituted
for ‘District Boards' and ‘Local Boards'
The Government of West Bengal has
also proposed the addition of a new
category of ‘Town Committees' 1o the
list as, though ‘Town Committees’
exist in.the District of Cooch-Behar,
the members of thuse committees
cannot take part in the elections to
the State Legislative Council because
‘Town Committees' are not mentioned
in the list.

The lists of local authorities of the
three States mentioned above as
specified in the Fourth Schedule to
the Representation of the People Act.

1850 should, therefore, be amended
as indicated earlier. As some bye-
elections tg the wvarious Legislative

Couneils from local authorities' consti-
tuencies have been held up on account



